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SHRI ASHOK MITRA: Madam, we
launched our freedom movement in order o
negate the evil consequences of the East India
Company. Is this the way a Minister should
speak? I would appeal to the Prime Minister.
There is still time before we go completely
down under. Please do something about it

DR BIPLAB DASGUPTA Chidam bram
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I am addressing the Prime Minister.

THE DEPUTY CHAIRMAN: You will get
a reply from the Minister.

PROF. VIJAY KUMAR MALHOT-RA:
That is true.

THE DEPUTY CHAIRMAN: I do not
think ...(Interruptions)
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THE DEPUTY CHAIRMAN: I don't think
it is proper.

[RATYA SABHA]

Violation of Foreign 248
Exchange Regulation Act

decided that it would be raised in the House
as a Zero Hour submission and that he would
give clarifications to you—and, perhaps, to
the House also, for sure—in writing. I do not
think we should take the Prime Minister by
surprise. It is a serious matter. Let him
consult his Commerce Minister. When the
Commerce Minister replies, I am sure the
Prime Minister's inputs would be there. I
must tell our Members one thing. It is very
kind of them to have volunteered to speak
ofthand.

But it is not a common practice in our
House that on a Zero Hour Mention we give a
direction to a Minister to reply, not at least on
such serious issues.
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somebody must react.

THE DEPUTY CHAIRMAN: Actually,
this matter was to be raised in the form of a
Calling-Attention Motion, but because the
Minister had to go, it was
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sit down. That is another derailment which
takes place in the House. When a Member is
rising on an issue, let us not take his time and
your own time—your own name also might be
somewhere. If you have any problem, please
come to my chamber or the hon. Chairman's
chamber: we will try to find a solution. But let
us not take the time of the House which is your
own. time, not mine.
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SHRI BRATIN SENGUPTA (West
Bengal): Madam, the issue is serious. Some
political parties have raised funds through
their religious outfits. They have not
themselves received them directly. You may
remember that there was a tremendous uproar
and consternation when a hook by Daniel
Moynihan was published during Mr. Morarji
Dcsai's tenure in our country. This is a very
serious issue which is polluting our poliiica!
environment, and it should be stopped.

RE. GOVERNMENT'S UTTER
NEGLECT OF BASIC PROBLEMS OF
WORKING PEOPLE

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, we have a new Prime
Minister. I do not know whether this is a new
Government, but he is a new Prime Miniter.
Since he is a new Ptimc Minister, we ail
expect, at least the people expect, that he will
not tread on the dotted line of his
predecessors Why am I raising this issue? 1
am raising this issue because we have
been discussing
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everything in Parliament, including the
Budget, the Government's economic policy,
the WTO and everything else, but what is
being totally forgotten is the basic problems
of the working population of the country, on
whom depends implementation of the
economic policies. The basic problems of the
working population of the country are being
constantly ignored, bypassed and neglected.
This is the tradition that is being continued. I
want to know from Mr. Gujral whether he is
going to break new grounds and ensure that
something is done to ameliorate the
problems.

To give you an example, Madam, the Fifth
Central Pay Commission submitted its Report

on the 30th of January, 1997. Three
months have passed.
The Government has not taken any

decision. Only a  Committee of
Secretaries has been appointed to look
into the modalities of formulating the
Government's opinion, not
implementation. And what is the result?
The result is that the Confcdration of the
Central Government Trade Unions has
called its session to decide for direct
agitation. This Commission was set up
three years back. The Commission has
taken three years to formulate its views
and the Government is taking months
after months to formualte its stand. I give
you another example. The Central
Government employees may be
considered to be better paid employees,
but what about the 90 per cent of the
unorganised labour of the country? The
Government led by Mr. Rajiv Gandhi
had appointed a Commission. There had
been a number of Commissions earlier
also. Every Commission has
recommended that there should be a
legislation for the agricultural workers of the
count:y. In the last session Mr. Arunachalam
came to the House to apologise that he could
not keep his promise which he had made in
the earlier session that an agricultural
workers' Bill would be introduced. There is
another tragic situation. I understand that
during



